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For the applicants 	 Mr .D . .Mishra, 
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standing Counsel 
(Central Government) 

. S. 

CORAM; 

THE HONOURAEL NR .K.P.ACF*RY.i,V E-CH? IRNN 
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Whether the reporters of local newspapers 
rny be allowed to see the judgment 7 Yes 

To be referred to reporters or not 7 

1 hether His Lordship wishes to see the 
fair copy of the judgment 2 Yes 

S* S 
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K.P. CHARYA,V.C. ith the consent qiven by the counsel for 

both sides i have heard this case on merit and I 

propose to dispose of finally as it would not be 

beneficial for anybody concerned to keep this 

matter pendino. 

2. 	Petitioner 146.1 Shri Jamesar Swain was 

working unde -  Opposite Party No.2 i.e. the £irector 

of Censis Operation Bhubaneswar from 18.4.1991 till 

31.12.1991 and Petitioner N6.2 3hri Bhakta (...haran 

Behera 'as also iorkina under the Opposite Party 

N0.2 from 10.5.1991 to 31.12.1992. Both the petitioners 

are similarly circumstanced like that of the 

petitioners in Original Application Nos.8,83,105, 

106,119,126 and 127 of 1993. Prayer of the petitioners 

is for donsideration of their cases while adjudicating 

the suitability of different incarnbents for ap,oint 

ment to 106 sanctioned posts. In case the petitioners 

have worked during the aforesaid period,their cases 

should also be considered alongwith the e titioners 

in the above mentioned original applicatins.Judgment 

passed in the above mentioned original applictions 

hva fullest application to the facts of the present 

caseand therefore both the etitiners.and Opposite 

Party No.2 should take the s3me steps as indicated 

in the above mentioned judnents and in the order 

d-ted 18.3.93 passed in the above mentioned cases 

ith ri the stiulated period and there fter the 

suitability of the etti ner be adjudged and further 

ste.s be taken as indicted in the judgments passed 
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in the above mentioned cases and order d.ted 18.3.93. 

3irice in some cases including the present case 

the 	titi:ners have been allow.d to apper before 

the Oposite Party No.2 for adjudicating their 

suit:hiiity it may not be possible on the part of 

the Oposite Party No.2 to complete the selection 

process by the date already fixed in the above mentioned 

original applicati ns.There fore, the stiplated period 

has been extended by order d:ited 18.3.93 passed in 

the Original Aplictions' mentioned above and such 

order will also apply to this case. 

T:js rder is passed after hering Mr.).. 

Misra le irned counsei for the p et.Lti rier cMd Mr.Asholc 

Misra le med Senior Standing Counsel (Central) for t h2 

Central Government.Tus, this appliction is accordingly 

disp -:sed of.No costs. 

Vice -Chairman 

Central Adrninistrtive Iihonsl, 
ittaBench, Cutt .ck/B .K.Sahoo, 

18.3 .93. 


